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CENT‘R%L A0 1INI.5TRATIVJL TRIJ:%U'\]AL HYDERABAD BENCH j I“IYDERABAD.
e

ORIGINAL APPLICATION No, ‘77& /97,
"‘\
damg Ko _

(Applicants(s)

Union ~f India, keod, 3y,

UdAvg, Gty Crd Wy D) Stlelbony

N jﬁy64g‘@¢$ma £ :SGY?

* (Respondents(s).

The applicaticn has been sunmitted to the Trlbunal by

Sri- ¥\~%- Gﬂ\kwrhﬂ1 . KAdvocatg/PZ£}j%in—

..%ger75n'Uhder section l;{;f the Administrative_Tribu al Acts E§§g 
1985 and the same has been scrutiniseq with reference to the
p01nts mcntlﬁned in the check list in llght of the prDVlQIOE
lp the Admdn strative Tribunal{p: @cedqre) Rules 1987.

- : o
The Application is in order and may be listed forfaninission

s
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13. Has the- Index of aocument been filed ang \0)
Pagination done properly
14, Has tha declarctlon as requlrdd.by item No;7.1f.x17
ok form, T been made, :
15, Have reguired Tumbs lOF EDVbl ons (file ziz ze ) i : o
' bearing tull aqq:gas Vi thE respondeats been filed, !tf
16. (&) -whesher :;li&f'qc h; Lor, arise out of ~17
. Single zove o f eqtiona : :
(0) Whether -ny in erim relief g prayed for,
| |
17. Tn case an Ma for condonation of delay in filed, —
it supported Py an affidavit of the appllCant
18, whc*her thls cause be huared Dy 1ngle Bench, — f\N—
19. Any other pointsc —
. 1 R I.f:‘

20. Result of the ‘Scrutiny with initial of the Scruting”
clerk, '

écrutinggégg%&idnﬁyw ? '. _ ‘ ' '?

section Officer,

- Deputy Registiar:

Registrar,
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CENTEAL ADMINISTRnTIVE TRIBUNHL HYDERA3AD 3EN.H AT HYDERABAD
-

“ -
Diary No. L\1,r7{7?
Report in the QCrUth ot Appllcatlon o | : .

presented by Gy WD GﬂNvf*vx , AN, Date of Presentation

. applicant(s) ™ . RLQVF$Aq®NW\ géA& A &MAf

respendent{s)_ Sy babskhi S£::é?aA£;;/(fjaj C\JQekaMhJeJ?f
' AV
Nature of Grievance Jgﬁjjilik t? (kWerﬁQﬁ%

No.of Applicants 2 No.of Respondents.,oogkﬁs..,o.

CLASSTIFICATION

Subjecteesesecscacnencos ﬁé%“) ' Department..egeﬁ.,.%?ZSJ/:SE{
- & -

1. Is the applicaﬁlon in the proper form, ‘
(three complete sets 1in papers books form .
in two compllatlons) N . ‘ WU)

2. Whether name description and addressed of alf»
the parties peen furnished in the cause title. Y

3. (a) Has the application been fully signed and verifiedffj

(b) Has the copies been duly signed. _
{c) Have sufficient number of copies of ;UE application
been flled. : | fj

4. whether all the necessary parties are 1mpleaded. ‘*O

5. whether Engllsh tranSLatlon of documents in a /

ianguage other than fnglish or Hindl been flled.\d7 !
6. Is -the application on time, (See Section 21). =«7

7. Has the Vakalatnama/Memo of pearance/Authe;jaation -
bee filed. : ) 77'

8. Tt the applicgfion maintainability.
( W/'s 2, 14, 18, or U/R 8 Etc,,).

9. : . : _

9. Is the applicationfaccompained'IPO/DD, for Rs.50/- zﬁ?

10, Has the impugned orders original, duty attested ..
legitable copy been filed. mﬂ\cbﬁcﬁqﬁ

11, Have tegible copies of the annexure duty attested ﬁ7
been flled.

12. Has the applicant exhausted all avdilable remidies. Lt7

aa---z



CENTRAL ADMINISTRATIVS TRIBUNAL HYDZRABAD HBENCH: HYDZRABAD.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 BYDERABAD BENCH

CZ-s/jQ? AT HYDERABAD -
| < AN { Preenaking
0.4.N0. 1 11b  oF 1997 (2o) (\Qj
Betweesu:
M.Nirzojana Rao aod avotheYr | « ¢ « APPLICANTS

awnd | @ngibjaiﬁ;(ﬁ;hfﬁ
Chief Crew Coniroller (TR)
S .C «Railway, Vijayawada: and 3 others. v « « RRESPONDENTS

veiz/RAILWAY
CHRONOLOGIC AL STATNENT or EVENTS

S1.No . DatelYear EVENT
«lk - - - L2 - - - - -
1. 29. 441997 R=3 call fox applicatinns'from
eligible ocandidates.
“ 2 304597 Applications submltted by the applicants
3. 3.6,97 applicatione despatched.from office of R~1
' 5124 1997 " List of eligible candidates to
appeax for test
Be 10.12.1997 _ Representation
6. 15.12.,1997 Procaaedings of R-1 coufimrming the
submission of foxms
Te 22.12.1997 Repraesentation to R-1
8. 4,1.,1998 Writton Test
»,
'
Hyderabad, COUNSEL FOR APPLIC ANTS
dt326.12.1997.

*2 6 DEC 1997
?/Uakp
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IN THE CENTRAL AIMINISTRATIVE TRIBUNAL s; HYDERABAD BENCH

AT HYDERABAD
0.A0. V17b OF 1997
Betweens
M.Niranjans: Rao and anothex- + « «APPLIC ANTS
and

Chief -Crew Controller (TR)

$.C.Railway, Vijayawada and 3 othexrs. + « « RESPONDENTS
INDEX
S1.No. Documenis relied upon Page Nos, Anuemré
1. Original Appliocation 1 to 6
Lo Calling for applications :
dte 20 4,1997 7 and 8 A=-IX
i List of eligible employees _
dte 5.12697 9 A-II
L. Representation dt.10.12.97 10 A-III
Se Procaedings of R.l )
dtel5e12 97 11 A-IV
6. Reprasentations gnd
endorsementse 12 and 13 A=V
o e
Hyderabad, o ' COUNSEL THE- APPLIC ANTS



C BPstteassan dilod O Sox [F ey on AT
IN‘THE CENTRAL ADMINISTRATIVE TRIBUNAL:: ADDITIONAL
BENCH AT HYDERABAD

~
0.A NAT7hOF 1997

Between:
1.M.Niranjan Rao,

S/o Venkateswarlu,aged 42 years
Traction Assistant (E.T.633),
Vijayawada.

2.Shaik Jabbar,

S/oShaik Ghouse Shaheb, aged 31 years,
Traction Assistant(E.T.631),
Vijayawada. L ... Applicants
And

1l.Chief Crew Controller(T.R)

South central Railway,

- Vijayawada.

2.Divisional Railway Manager (personal)
South central Railway,

Vijayawada.

3.Chief Personal Manager,

South central Railway,

Vijayawada.

4.The General Manager,

. South Central Railway,

RailNilayam, III floor,

Secunderabad. . «+s..e...Respondents

1.Particulars of the applicant:

The details of the applicant is the same as stated in
above cause list and the address for service of notices and
process is that of his counsel M/s. K.S.Murthyi &K.Phaniraju
advocates, 12-2-828/A/45/1, Ambagardens, Mehdibatnam,

Hyderabad.

2.Particulars of the respondents:

The particulars of the respondents for service of all
the notices are the same as that stated in the above cause
list.
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3.Particulars of the order against which the application is

made.

The applicants are challenging the inaction of the
respondents in not properly dispatching the applications of
the applicants and thus failing to include the names of the
applicants in the list of eligible candidates
dtd.5-12-1997,depriving the applicants a chance to appear
for. the selection process, which includes the yritten test
on 4-1-1998. &11-1-1998,

4, Jurisdiction of the Tribunal:

The applicant declares that the subject matter of the
application is within the jurisdiction of the Tribunal under
the section 14 of the Administrative Tribunals Act,1985.

4

5. Limitation:

The applicant further declares that the application is
within the limitation prescribed in the section 21 of the
Administrative Tribunals Act, 1985.

6 .BRIEF FACTS OF THE CASE:

i) The applicants are working as Electric Traction
Assistant, Driver in the pay scale of (950-1500) at
Vijayawada. The first appiicant joined the railways in 1979
as a khalasi and had the qualification of I.T.I. The second
applicant joined the railways in 1988 as khalasi and
completed I.T.I before joining.the railways. Both the
applicants qualified in the examination conducted by the

authorities and obtained the in service diploma(mechanical)

i1)It is submitted that the applicants are eligible té
be considered for promotion to the post of Assistant
draftsman in various depatments.The R.3 issued proceedings
on 29-4-1997 inviting applications from the eligible
employees to under go the selection process to £ill up the
posts of Assistant draftsman, Senior draftsman, Head
draftsman. Serving employees with qualifications of I.T.I.
and diploma and who are in the scale 950-1500 and below were

declared eligible to apply. The age limit was 45 years as on



1-5-1997. Both the applicants are eligible to appear for the
test,, '

iii) It is further submitted that the applicants
submitted the applications on 30-5-1997 to the post of
Assistant draftsman, Senior draftsman in civil,jmechanical,
electrical and S&T departments at the office of R.1. The
office of R.l.despacthed the applicants’ applications to the
office of R.2 on 3-6-1997. The applications were then
supposed to be sent to office of R.3. and the final list of
eligible candidates was to be finalised. The applicants were
under the impression that their names will be included in
the list of eligible candidates who will have to appear for
the written list. Both the applicants are drivers and are

always on line.

iv}) The applicants submiﬁ that on 5-12-1997, R.2.
released the list of eligibie employees who applied in
response to the notification dtd.29-4-1997. The applicants
came to know about the list on 9-12-1997 and found that it
did not contain the names of the applicants. The applicants
made representation on 10-12-1997 to R.2. about the fact
that their applications were forwarded to.office of R.2. The
applicants could not obtain leave to pursue the matter with
various offices. The office of Rl issued proceedings on
15-12-1997 confirming the fact that the applications
submitted by the applicants were forwarded to office of R.2.
The cases of two other similarly placed employees were also

.pCited by the authorities.

v), The applicants submit that inspite of repeated
requests and visits by the applicants the authorities
refused to trace their applications. It is rellably learnt
that the applications of some of the employees of S&T
employees were subsequently traced and they have been
allowed to appear for the written test to be held on
4-1-1998 and 11-1-1998. To the mis fortune of the applicants
the authorities did not trace the applications of the
appllcants to enable them to appear for the written test
which is arbitrary, violative of Aricle 14 and 16 of

Constitution of India.




vi)It is submitted that the applicant No.l.is aged 41 years
and #his is last chance for him to appear for the‘selection
process and get a promotion as assistant draftsman and
seniox‘draftsman. The action of the authorities in
misplacing the applications and preventing the applicants
from appearing for the written test is belng challenged in
this O.A. There is no other reason for the non 1nclu51on of
the names of the applicants in the ,list dtd.5—l2fl997f'Many
of the applicants colleagues’ names are found in?the
5=12-1997 list and the non inclusion of the applicants
arbitrary and violative of Articleld of constitution of
India. The office of R.1l. again confirmed the fofwardingrof
the applications by an endorsement on 22-12-1997 which is
the proof of submission of application forms and unless this
Hon'ble tribunal comes to the rescue of the applicants they

will be left out of the selection process though they are

. fully qualified, which will cause irreparable loss and

injury to the applicants.

7. Main Relief sought

In view of the facts stated in paraé above‘the
applicant herein prays that this Hon’ble tribunal may be
pleased to direcf the respondents herein to permit the
applicants to appear for the written test to beneld on
4-1-1998 for the post of Senior Draftsman in the Mechanical
Civil, Electrical and S&T departments and the test on
11-1-1998 for tne post of Assistant draftsman in the
Mechanical Civil, Electrical and S&T departments , along
with other similarly placed employees as stated by R.2 in
the proceedings'on 5-12-1997 and subsequently declare the
results of the applicants and call them for viva-voce on
their qualifying in the written test, consequently promoting
them to the higher posts on their success in the selection
process and pass such other order and orders as this Ho’'ble

Tribunal may be pleased in the interests of Jjustice.




8. I'mtterim relief

Pending the disposal of the main O.A this Hon’ble
tribunal may be pleased to direct the respondents to permit
the applicants to appear for the written test to beheld on
4-1-1998 for the post of Senior Draftsman in the Mechanical
Civil, Electrical and S&T departments and the test on
11-1-1998 for the post of Assistant draftsman in the
Mechanical Civil, Electrical and S&T departments , along
with other similarly placed employees as stated by R.2 in
the proceedings on 5-12-1997 and subsequently declare the

results of the applicants and pass such other order orders

-'%:a

as this Hon’'ble tribunal may be pleased in the interests of
Jjustice.

9.Details of the remedies exhausted

The applicants submit that inspite of their
representations on 10-12-1997 and repeated inquiries and
oral representations the respondents have not traced the
applications of the applicants and permif them to appear for
the written test on 4th and 11 th January 1998 andlno other
statutory remedy is available to them except to approaéh

Fihis Hon'ble tribunal by filing this O.A.

10.Matter not pending before any other courts etc

The applicant further declares that the subject matter
of this O.A. is not pending before any court of law or any
other authority or any other bench of central administrative
tribunal. ' |
11. Particulars of the postal order in respect of the
application fee:

i)No. of the postal orders: O((T C“ ¢ 4 //(ﬂ 49.0.J2.6./D.D./Romguat
ii)Name of the post office: ) @R-*1,4%9 ' S@;J’"“\H‘fﬁ:_—_

iii)Date of issue of postal corders:



v)Post office at which payable:

12. Details of the index

An index in triplicate containing the details of the

documents to be relied upon is enclcesed here with.

13, List ¢of documents

All the documents relied upon are filed here with duly

indexing the same.

% - X%l @ﬂ/w
| “ < MW{

Signature of the applicants

B
wplo s

VERIFICATION

We, the above applicants M.,Niranjan Rao s/o
3 venkateswarlu, 42 years the applicani no.l and MrShaik
Jabbar,s/o 5.G.Shaheb 31 years the second applicant

do solemnly declare that the contents stated in para 1 to 13

are true to best of our knowledge, belief and information.

S Mo
7 <aﬂ¢ﬁw

C%\j .
counsel for\¥hé~ap licants signature of the applicants




SOUTH CENTRAL RAILWAY-

o Headquarters Office,
Personnel Branch,
Secunderabade.

No.P.563/Sectt/Drg. Date$29-04=~1997.

ALL CONCERNED,

SubsFilling up of vacancies in Drawing
cadre against DR Gupta by serving
employees in Civil, Mech., Elect.
and SgT Départments.

At

Pursusnt to the decision taken in the 8th (44tn) PREM
meeting held on 7.1.97, it is proposed to fill up the vacanies
meant for DR/quota in the Drawing Cadre of Civil, Elect., Mech,
sand S&T Departments by calling applications from the serving
employees on S.C.Railway possessing the requisite qualifications.

2e The number of posts to be filled in each category,
departmnent-wise with breakeup, is furnished belows=-

Depart- Cate- Grade —  _____ Number of posts____ .
ment gory (Rs.

& UR sC ST OBC Total
Civil  ADM  1200-2040 13 5 2 4 24
Engg. SDM  1400~2300 7 3 2 2 14

- HDM  1600-2660 9 2 1 4 16
Mech,  ADM  1200-2040 6 2 1 3 12
] SDM  1400-2300 2 1 1 1 05
Elec, ADM  1200-8040 7 2 2 3 [
SDM  1400=2300 1 1 - - 02
HDM 16002660 1 - - 1 02
S&T ADM  1200-2040 10 2 2 5 19
SUM  1400-2300 9 3 2 L 18

HDM  1600=2660 3 - - 1

A)m cational Gualifi Géiﬁﬂn‘ﬁ s

1) ADM {in 211 the Tech.Departments) =-Minimum I.T.I.
certificate in Dprafts manship (National Trade
certificate by Govt.of India NCVT) in the respective
discipline from recognised Institutes or equivalent,
the course being of 2 years duration. Engg.Blploma
holders in the respective discipline and holders of
Diploma in Draftsmanship from recognised Institutes
will alsep be eligible.

Contd.Ol‘a
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ii} SDM (Civil Engg.Dept)sDiploma of a recognised
Engg. School/College. |

SDM (Mech./Elec.Dept)s Diploma in Mech./Elec.Engg.
SDM {S&T Dept.):Diploma. in Mech./Elec./Electronics/
Telecommunication Engineering.

111y HDM (Civil g.Dept.y: Degree in Civil Engg. of a
recognised University.

HDM iElec.Dept.)s Degree in Mech/Elec.Engg.

HDM {S&T Dept.):Degree in Elec./Electronics/
Telecommunication Engg.

By Age - Age shall not be above 45 years asfon 1.5.97.
- ¢) Euployeesseligible fo.20Dly *

ApM: The séfﬁing empidyees who are one grade below, i.e.
who are in scale Rs.975~1540/950-1500 and below can
apply, - -

SDM: Employees who are working in Grade Rs.1200-~2040 or in
equivalent grade and below, can apply.

e

HDM: Employees who are working in Grade Rs.1400-2300 or in
equivalent grade and below, can apply.

However they should rosses the reduisite educati,ngl
qualification and within the age 1limit (45 years) for
various post{s). :

D)' Duration of Irainings

‘The successful cendidetes will have to undergo the
prescribed period of training.

4, NModa of Selection &

The selection will be through written examination and /or
viva-voce test and the syllabus etc. will be circulated whide
forwarding thelist of eligible candidates. The selected staff

. shall also have to pass the requisite medical examination in

2 gatogery Cee-AJ, in case the existing classificatisn is below

€e="= !

5. All the Bivisions/Units are advised to circulate this
notification and invited applications from the employees fulfilling
the eligibility criteria mentioned above on or before 6.6,97

and forwardd the applications in one bunch under @ covering -
letter addressed to AFC (Mech)/HQrs. to reach him on or before
16.6.97. It is the responsibility of the Divisinns/Units

concerned to ensure verificetion of thecorrectness of the

details furnished by the enployees in the application.

Enclr:-As stated | (%%EE*LLAPPA)
for Chief Personnel Officer,

&

g
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SpUEH CENTRAL RAILWAY

No. /P.553/ Co.ord . DRiI(P)/BZA
= Dated; 5.12.97

Sub:~ Filling up of vacancies of 'D'hé&n

~direct recruitment quota by service
in Civil Mech, S&T and Electrical Departments

The 1list of @ligible employces applied in response to the
notification issued vide this office letter of even No.dated
29.4.,1997 is sent herewith. The staff may be advised to the
following dates in each category as mentioned below:

1. SDd (s&T) - ¢ 4.1.1988 (FN)
2, SDM{Civil &Elect) 4.1.,1998 (EN)
3, HOM (CivildElet)  10.1.1998 (FN)

L]

4, HDM (S&T)y - 18.1.1998 (AN)
5, ADM (Civil,Mech, .
s gy 11.1,1998 (A0)

The written examination will be conducted Railway
English Medium High School, Vijayawada. o

The syllabus for the above examination is shown belows

1, ' General English

2 General Knowledge -

3,  General Mathematics

L, Knowledge in Tracking of drawing

5. Applied Mechics.

54/ ==
Sr.Divisional Persomnel Officer,
Vijayawada,

Copy Tos gr°g§§/3%;§fg§§?ﬂ /BZA The eligible staff
RENG DTYR/DEST/BEZAR have 1o attend written
Dy.CE/C/BZA/SS/ Sp,DEG/BZA test in tge Ccn%grnggt
SSE/caw/BzA SE/ B4/ Je e O e e
SE/P.way/BZA, SE/F.WAY/KCC/ - ipdicdted as per Lhe
SEE/RJY | list enclosed.

//true-copy//



Vijeyswada,
e . ' 0t/-(§y12~97.
The Sr.Divisional Persannel OFiicer, '

Soutt [santral Railuay, ot
V13JAYAWADA.

Revpecvead Madam,

Subt~ Raquest for furtxrdlnq of application for tha
post of bDﬁ &ﬂalnst D.8. Quu*a by the reryin~

g ployﬂﬂﬁo k‘{,\ LN ISAN \.}_"\._,..}lJ = 3“"\)

- Hefl- 1; Your Lntter Mo.B/P.5E3/Comnrd/datead 14=5-07,
2) CPO/SC Lp.No.R P.sss/ﬂecttlbrm dt. 29-4-~97.

P
) Y o -

I submit ths follouing few lines for your kind

" sttention and for rondeping irstice.

In response to tha notification isaued by your office
gleed ndar raferance, I sub “tited the application along witt
requlrsd documents uh,j%ﬁnﬁj-g'? Tha same was forwarded te your |
office =y 3=6-'97 by CCLyCia.Traction/BZA., Ths last datn to receius

. the .ppu.catibn ja, i6=-6~87 oa per tha notificatiun.

Now f cama tb know that my nema 1@ not lnclLdnd Ain the:
wligibiligy 113t fzeusd by CPG/SC on 25-11-1997. My enquirius
raveals that some of the applicationa are atill in Sr.DPG's Urfice/ ;
BZA Qithaut Firuarding. Az ths date of e+ m {% fixed on 4=1~98,
V renurat ynu;Hindaalf to sand my application *o CPO/SC to include

ty nasic in the list snd alluw me €or sxam on d~1-98.

For no fault of mine, 1 am baing punishsd by not allow- |

ing f» ms for exam as ths application is heldup in P.Branch. !

I raquast your kindself tu bastow psraonal attentiun.
in ghi#lbaaiiapﬁ';gndnr justica at the woelimst. For which ant

wf Wino cue, Ishall sver remaln grateful to vou Madam,

‘ ?ﬁ%n&ihg‘gmu fipgam, Taura Fai hful v
]

: - ‘ 3 <

‘Adtreriie gy WA F '

cfgreriie o)l W ipldn T a0 ¢ L/ € Il/ /
~ 0 e 3\ _— ‘ T
(= Kt Tp0 11577 ( ) N r”f} 7“J 7Nﬂ/iﬂ )

=

N J
O //() //(j>) /4.

| D(ZApQ'l'cL\ec\ on 3/ a,/v- ol ey De&pq‘ﬂw 3?@9»‘5}“@{
fte“u nos cec/fin )i dld sl /7“3 ' »ﬂf’n/"/’m _—
. L B P

{G/ ’ ’-‘( ) — \(&& PR
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SOUTH CENTRAL RAILVAY

— ~ OFFICE OF THE
- : ' CCCH/BZA
No.CC/BZA/19 ats 1?12.1997
To
The
BZA,

Subz-Filling up of vacancies in Drawing cadre against

direct quota by serving employees in clvil Mech,
Elect S&T Dept. '

- N

Ref:=C Sc.No.P563/RECTT/DRG dt.9.4.97
This office letter of even No. No.30.5.97

——

Vide the 2bove cited letter applications received from
the following employees are forwarded herewith for further disposal
in considération. In this connection this office letter of even No.
dt.30.5.97 may a@lso be connected. :

«1. Sri S.K.Jabbar /Tr.Asst/631/BZA for ADM and SDM in Civil, Mech,
" Elect and S & t Depts.

2, Spi N.V.Satgenarayana,/Tr,Asst/ for Asst.Driver
: in Civil, Mech, Elect and S&T Department.

%, 8ri S.V.A Malleswara Rao,/Tr.Asst/BF/ for
in Civil, Mech,Elect and S&T Dept.

4. Spi M.Niranjana Rao/Tr.Asst/Sr.No.633/for AV
Encilr. o

sd//
CcCoCo/To Ro/S-Comy/BZA

//true copy//

3
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E.T.NO
ELEC. Tr.ASGCISTANT BRIVEP,
VIJAMAYRZAYADRA .

T

THE CHITF CREW CONTROLER,
. FLEC. Tr, 5.C.RLY,
VI I YRR D R,

e e e it M i b ok e i . e g

Poespected Dir,

Subi— Ferwarding of My Aprlicetion for the ot cof
Sre PN ASET,DRAFTSMIN in Civil, FElectrical
and Mechanical Decartnents cgeinet Direct
Recrultrent "uota by serving Fmployees,

Ref:- Lr.MNo.B/T-%€63/Co~ordination, dated 14-5-1997,

2) C.P.0./5.C,Lr.No.P-563 Recruitment/brg.,
dated 29-4-1997,

'f‘ S vk & A%
In respense te the Motificatien zited under
referencs, T rubmitted rmy apilications aleng with the

recquired attested documonts en 3 o3 |4 . The last

date t¢ recelve the anrlications i 15.6-1%97,

Now I came te kKnow thet my hors 18 not included in
the elipipility list flr attzncing the Cemprtotive Exam,
tn 4-1-1998 and 11-1+1990 issuved bLy. the C,P.0, cn
25~11.1997,

I reguest you kindly advise on which date my
aprulicaticneg ore forwarded by Your Office foer further
o dispcsal.,

Thanliineg You Sir,

Yeurs faitbiully,-

it & Mgty
g e

Cean Siabe o [ \\) (\3
| A’)\alf\'\-'{ = k *‘ﬂr——@v \/L; (3O :FL_E;
oo ot (7L,( -
Sme fang LA &t ( )
‘r)/ﬂa* ccc ('Cf)} (q eld— }o{;( \62/” | \
' rﬁ%ﬁ&iﬂxk @w%ygynx\ 2 gabi— <

ov /6 [ 11%) - O
/ / mw{ﬁ( ()_cj e & /“ (
TR C.QLI ‘. ,’}
v witen e (1 wp8)_c [m/ 1
Chmcmmwmw A

w. . o, P
£.C:sutbay TUATAV AR <C— \n 10
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. | Vi jeyawada, |
s - Dt.Q}—)Q——?q'
FROM: SH ALK, mmn& |

R.T.Nc, 6 3V
TLEC, Tr.rssIsTINT BRIvep,
VIJAYZAWADDR ,

TC

TH¥. CHIFF CREW CUNTRCLIT,
FLEC. Tr, S.C.RLY, N
VIJ2Yarwnrnnaor,

Respectéd Lir,

Sub: - Forwarding of My punlication fur the Post of
Sr., MND ASST,LRAFTSMIN in civil, Electrical
and Mechanical Devartments sgainst Direct
Recruitment Cuota by serving Fmnloyees,

Ref:~ Lr.MNo.B/P-563/Co~ordination, dated 14-5-1997,

2 ¢, F.0./S,.C.Lr Do ,F-563 Recruitmmnt/Drg..
. dated 2%=4-1997,

&‘_. L e e & % % %

In respenge to the Netificotich elted under
reference, I submitted my épvlications aleng with the
required attested d_écum@nts on 30,__5,%% « The last
date tC receive the aprlicetions is 16-6-1997,

Now I came to know that my name is not included in
the eligibility list fcr attending the Competetive Exam.
on 4=1-1998 and 11-1-1998 issued by the C.P.0. on
25-11-1597.

I recurst, you kirdly advise on which date my

anrlicaticns sre fcerwerded by Your Ctfler for further

;"; ' dicrosal.

T}‘“r“‘ ing Ycou E&ir,

Carelt el Setound T

C\).VMA'\__G&\M ﬁh}o%!ﬂ [((S) rf: fa'ithfully,
.r';..P‘_H,\Ne__.LM @vmw&&/ MéW"

0 am e
b{”aJthﬁL At e e (pr GyJQ/f—

1Uu
Sroe| N [ (7 4 ZO/J(KW

et ™
(™ 1 et A (ngﬂc g S

A SN Y

Al o&( ([?(r).___._ jf/)
/U\/',f"b( /7“55 ¢ v O W
U{’l(( 7

i (’114/

h!of Ctow Controlier (T:R . )
g, 7. Yok, faormarer. ’C

8.C. Ratlway, VIJAYAWA L A , )( ;(&l/




Wy, SOUT CENIRAL RALLWAY \6
Office of the
Divl.kailway Manager,
pér sonnel - Branch,

Vi jayawada,

Mo B/ P,56 3/Co-ordn. Dated:3 1/12/97.

To ‘ :
sri V,hajeswara Rao,

ctanding Counsel for Rallways,
Central Adminisirative Tribunal,
HYDEKAE A Do

$ir,

Sub i~ OASR,No.4217 /97 filed by M,MNranjan kao & another,
. Traction Assistants (CCC/Tk/B Z8) before CART/IYB,

® ¥ ¥*

Tt is informed that the sject O.éka 1is filed by
Sri M, Ni_ranjéna Rao & anothc—:l'c for not éonsid_erir‘ng thellr
‘applications for fillingwp £ the voac ncies of_-.Draftsmari
irect Kecrultment Quota by serving employees in
$ & T and Electrical depal tments.,

against D

%M&@Lﬁlﬁa

I+ is the contention of the applicants that inspite of
 submitting thelr applications well vithin time, they have
‘not been considered for ritten test as per CPO' s/3C

letter dated 25/11/97 (eligibility list for Wwitten test).

The claim of the applicents hds howsver been exanined

and after establishing the bonafides,thelr names which have
been INAdeE@ER inadver tently rwan omitted due to clercial
error are included in the eligibility list for conducting
oritten test on 4/16/11-01-1998, The same|please be L:m@/

submitted to the Hon'ble Tribunal.

Thanxing Yoil, -
Yours Yadi thfullyl, G/

4

/sr,DiviPersonnel Officer,

Copy to: Lew Officer/sC, ( ,
3.C.Rly, Vijayawada,

DY,.CPO/Cour ts/;;—ac(

for kind information and -
necessary action,.



| 0.A.K0.1776/97 - Date of Order : 1.1.98

oro WQ:‘

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

BETWEEN :

1.,M.Niranjan Rao

2. Shaik Jabbar ' .._ApplicantSi
AND o

1. Chief Crew Congroller (T.R,)
5.C.Rly., Vijayawada,

2. Divisjional Railway Manager {Personal),
5,.C.Rly,, Vijayawada. . ’

3, Chief Personal Manager,
$.C.Rly,, Vijayawada.,

.4. The General Manager,
S.C.Rly,.,, Rail Nilayam, _
III Floor, Secunderabad. .. Respondents,

Counsel for the Applicants _ .o Mr.XK.,S,Murthy

Counsel for the Respordents .. Mr,V.Rajeswara Rao

CORAM:
HON'BIE SHRI R.RANGARAJAN : MEMBER (ADIWN,)

HON'BLE SHRI B.S, JAI PARAMESHWAR : MEMBER (JUDL.)

X As per Hon'ble Shri R.Rangarajan, Member (adm,) X

Mr, K.S.Murthy, learned counsel for thé applicant and

Mr,V.Rajeswara Raoc, learned standing counsel for the

i

respondents.

2. This OA is filed praying for a direction to the
respondents to permit the applicants to appear for the

written test to be held on 4,1.,98 for the post of Senior

0/_ : B/ o | | ..l



v

Draughtsman in the Mechanical, Civil, Electrical and S&T

departments and the test on 11.1,98 for the post of Assistant

Draughtsman in the Mechanical, Civil and Electrical Departments

qloﬁg with other similarly placed employees as stated by R-2

in the proceedings dated 5,12,97 and consequently declare the

result of the applicant,

3. Wwhen the OA was taker up for admission hearing the learned -

cownsel for the respondents produced the letter No. B/P,563/Co-ordn, :

dated 31.12.97 (this.letter is taken on record) addressed to him,

" As per this letter the names of both the applicants have been

included in the list £ex permitting them to appear for the

written test to be held on 4,1.98/11.,1,98. It goes without

saying that the results will be declared in accordance with_

+he rules after the written examination is over,

4, . In view of the above no further orniers are necessary

in this OA, Hence the @A is disposed of,idth-no—erdemras—td

cases,
. s -

( B,S

_—Menber  (Judl,)

sd

.Jnfrﬁmsm{) "

( R.RANGARAJAN # o
- Member (&dm 'ﬁ_ﬂf“j
Dated ; 1st January, 1998

(Ditsted in Open Court) ﬁ%wﬂgﬁ
: “14r

Y
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SR .
DraughtSﬁan in thc lechenical, Civil, Electrical and S&T
. m&»

ée ;artments and the test on 11,1.98 for the post of Assistant

'/

Draughtsman in the iechanicel, Civil end Electrical Departments-
) clong with other °1nllarl rlaced emcloyees @t stated by R-2

Ioceedlngs cetec 5, 12.97 and conscguently ceclare the

~in the¥
nﬂkgap'
resultief the &_plicant,
- ,“"‘_'_ -
b

3. Q'Nhen the UA a5 taken up for admicsion heering the learncc

counsel for.tne respondents .roducec the lctter lio, 2/P.563/Co-orcn,
atp-iai--h

dated 31.12,97 (this letter is taken on record) addressed to him,
m‘. .

As pe ‘ his letter the nares of beth the ap-licants have been

inclqﬁed’in the list £87 permitting them to ap.ear for the

writteh test to be held on 4,1.98/11.1.98. It gocs without

sayvin E hat the results will be Ceclareé in accordance with

--‘Jﬂ‘;
the rules ‘after th: written examination is over,

NS In_view of the above no further O ers are NeCess:iIy
= S

in this OA iience the @A is disposeld Of, width-Bo—eIGoihyas—te
. —
=

‘..;%(eui'v wp
- Fer (J‘,
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cle onri R,iengarajan, .oober (Adm, ) X
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s tlemecdthy, dlcarnca counsed for tac ap licant and
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wiittern test to
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Reo, lezrned standing councel for thm

is filed pray ing for a Circotior to the
feralt the &:plicants to a;:car for the

oo helc on 4,1.,98 for the post of “enior
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1e

2,

3.

44

.5.

6.
7.
8.

‘Ons duplicate cepy, .

sslee

“Capy te:

The Chief Crev Centreller(T.R),
South Central Railway, Vijayawada,

Divisional Railﬂaylﬁanaae;, (Personnel),
Ssuth Central Ra lway, Yijayawada,

Chief Personnal GfRkcwxyManagar,

Seuth Central Railway, Vijayavada,

The Gsneral Manager, South Central Railuay,
Rai lnilayam, 1II Fleer, Secunderabad,

One copy te Mr.K.S.Murthy, Advacate,CAT,Hyderabad,

One cepy te Mr,V,R8jwswara Rae,Addl.CGSC,CAT,Hyderabad,

One copy te D.R(A),cAT,Hydgrabad.

”,

YLKR



